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IN THE CENTRAL ADMTGIISTRATIVE TRISUNAL : HYDERABAD BENCH

AT HYDERASAD

0.A.,N0,342/97 Date of Order: 22,4,97
BETUEEN 3

Ch,Govindam .+ Mpplicant,

AND

1.The Supdt. of Post Offices,
X.ilabad Division, Adilabad.

2. The Supdt, of Post Offices,
Peddapally Divn,, Karimnagar Dist,,

. 3., The Dircctor General,
\ Department of Posts,
Dak Bhavan, Sansad Marg, New Delhi-1. .. Respondents,

- e

Counsel for the Applicant .o Mr.KriShna Devan

Counsel for the Respondents . Mr.N;V.Raghava Reddy
. CORAM:

HON'B LE SHRI R.,RANGALAJAN : MEM3ER (ADM1,)

"HOW'BIE SHIWI B,S. JAI PARAMBSHWAK - 3 MCMBER (JUDL, )

{

JUDGEMENT

X Oral order as per Hon'ble Shri R,Rangarajan, Member (Admn,)} X

Heard Ms.Sudha Rani for Mr,Krishna Devan, learned counsel
for the applicant and Mr,4,3atyanarayana for i, N.V.Raghava Reddy,

learned standing counsel for the respondents,

2, The applicant while wor king as Accountant was posted

as APM (Accounts) vide order No,ST/8-3/5, dt. 26.4,91, He joined

in that post on 27.6.91,

3. This OA is filed for a declaration that the'applicant is

entitled for fixation of his pay under FR 22 (c) in the pay scale
oS 85,1400-2300 on his promotion as APM (Accounts) Mancheriyal on

27.6,91 onwards and to draw the arrears within 2 months from

Y. =




R

the date of receipt of the judgement .,

4, The applicant's counsel states that thb&OA is sqguarely
covered by the judgement of this Tribunal in 0A,1434/93

decided on 5.5.95, The gpplicant approached this Tribunal

on 12.3,97 and hence the arrears hatt to be regulated from

one year prior to filing of this OA,

5. The relief in this OA and the contention in this OA

are similar to OA,1434/93, Though no reply has been filed

in this OA the respondents submit that the reply filed in
0A,280/97 will hold good,

6, It is stated by the learned counsel for the applicant

that the applicant was not getting any special pay for

performing the duties of APM (Accounts),

1. In view of the above the following direction is given:-
i

The pay of the applicant is to be fixed notionally
under Rule ¥R 22{(c) from the date he had_shouldered-the
responsibility of APM (Accounts). His ;;& in the promoted
grade is to be fixed on that basis, The applicant is entitled

for arrears due to the above fixation from one year prior to

the filifg of this OA i,e, from 12,3.96 (ThiS OA is filed on

12.3,97), Time for compliance is 4 months from the date of

communication of this order,
8. The OA is ordered accordingly.at the admission .stage

itself, No costs,

{ R.AANGARASAN )
Member (Admn, )

Q;Li:i/’//,/,wDated: 22nd _Aoril, 1997 : l 7
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7.

il

The Super;ntendant of Post Bfficea, Adilabad Dlvzsxun,
Adilabad,

Tha Supdt. of Post Ufrices, paddap3111 Diwlsion,‘
Karimnagar District. J o

The Director General, Dapt. of Posts, Dak Bhanan,»
Sansad Marg, New Dselhi, - :

by

One copy to Mr.Krishna De &n, Adubeata;'CAT Hyderabad,
Cna copy to Mr.N.'.Ragha-a Reddy, Addl.CG3C, CAT Hyderabad.
One copy to D. g(A), CAT Hyderabad.

One. copy for duplicate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

B e Y N

M. A NO. 1195/97 1n 0. A nn.a42/97

Cemae u e - B

- -

Between:

1, The Supdt., #f Post OPfices,
Adilabad Division, Adilabady

2, The Supdty of Pest Offices, Paddapalli Division,
Karimnagar District.

3., The Dlractar General, Dept. of Pests,
Dak Sadan, Sansad Narg, New Dalhi.

o
!

-

And ~. _
1e Ch;GnVindam

-

«e.Respendant/Applicent,

' Counsal for the Applicants ¢ mMr.N.V.Ragtiava Reddy

‘Ceunsel for the Raspondenta : Mr.Krishne Davan
£6a AN S S ’

N

: MEMBER (A)

Y TSI AR

THE "HON'BLE SHRI R.RANGARAJAN

Haard Sri U.Satyanarayana ror Sri Raghavs Reddy far the
applicant in tha BM.A: &adxNeneg Per the reapnndents.

The Laarned counsel Per the raspendents in the 0.A. wants
time up-te 31.1.98. Extension ef timg is granted up to-31,1.98,
Ne further extension.will be given. M.A. is erdered accordingly,

DEPUTY REGISTRAR(J)
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Dt. ef Order: 17@12,9l

sesApplic @ ta/Qespondantey;
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Cepy te:

1¢ The Supdt, ef Post OPflces, Adilabad RksxrkzxDivision,
_ Adilabad,

2. The Supdt, of Past Offices, Peddapalli Divisien.
Katimnagar Diatrict.

3, The Directer Gsnaral, Dept. ef Pests,
Dak Sadan, Sandad Mard, New Delhi,

4, Dne‘copy te Mr.N,V,Rabhava Reddy,Advocate,CAT,Hyderabad,

5. One cepy ts Mr.Krishna Devan,Advecate,CAT,Hyderabad,

6. Cne cepy ferduplicats.
i
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